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than the pay scales at present admissible to 
unallocated employees of the Administration. 

Regulation of rents in Chandigarb 

917. SHRI SHRI CHAND GOYAL: 
Will the Minister of HOME AFFAIRS 
he pleased to state I 

(a) whether the Tenants As,oelatlon of 
Chandigarh has approached Government for 
regulating or controlling the rhing rents of 
residential houses and commercial establish. 
ments In Chandlgarh ; 

(b) If so, the steps taken by Goyern. 
ment In this regard ; and 

(c) the main demands incorporated in 
the memorandum and the date of submission 
of the memorandum? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) Yes, 
Sir. A representation on behalf of the Ten· 
ants Association Chandigarh, was presented 
to the Chief Commissioner, Chandigarh. 

(b) The matter was considered but it 
was felt that since the erstwhile Punjab 
Government had given an assurance that 
no rent restrictions will be enforced in the 
Union Territory of Chandigarh for a period 
of twenty·five years from 1959 and since 
such a restriction was likely to inhibit the 
growth of the ci ty, the question of enforcing 
any rent restriction was dropped. 

(c) It was demanded that Rent Control 
Legislation be enacted and fair rent of the 
buildings be fixed on the basis of rents pre. 
valent In the year 1965. The representation 
was submitted on 28.9.1968. 

Maharashtra·Mysore Boundary Dispute 

918. SHRI Y AJNA DA TT SHARMA: 
SHRI JAI SINGH: 
SHRI HARDAYAL DEVGUN: 
SHRI PRAKASH VIR 

SHASTRI: 
SHRI RAM CHARAN : 

SHRI SRADHAKAR 
SUPAKAR I 

SHRI HEM BARUA : 
SHRI BENI SHANKER 

SHARMA: 
SHRI B. K. DASCHOW· 

DHURY: 
SHRI N. SHIVAPPA : 
SHRI RAM AVTAR SHARMA: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the stage at which the boundary 
dispute he:ween Maharashtra and Mysore 
stands at present; 

(b) the number of persons killed In both 
the States on account of agitatlonal approach 
of the people on this issue ; 

(c) the steps taken by Government to 
solve the problem expeditiously and whether 
any definite date by which the issues will he 
solved can be given by Government; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a), (c) 
and (d). Efforts to solve this dispute as 
early as possible are continuing, but in view 
of the complexity of the malter the time 
when the dispute is likely to be settled can· 
not he indica ted. 

(b) The information is being collected 
and will he laid on the Table of the House 
on receipt. 
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